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DISTRICT COURT, RIGHT TO INFORMATION RULES, 2005

5 (9)

In exercise of powers conferred under section 28 of Right to information Act , 2005, the Chief Justice 01 141.211

Court of Chhauisgarh makes the following rules to enforce the provisions of Right to Information Act. 2(X)5.

CHAPTER-l

GENERAL

I. Short title and commencement :-

(1)

to Information Rules. 2(X)5.
Under Right to information Act these Rules for District Court may he called as District ('Quit. l:Wht

(ii) These Rules shall come into force from the date of its publication in the (;arcttc.

2. Office Hours

CHAPTER - Ii

PROCEDURE FOR APPLICATION AND ITS DISPOSAL

To get information under the Right to Information Act. a self- signed application in Forni-A shall he produccd

before the Public Information Officer affixing court fees of Rs. 12/- (Rupees Twelve only) on the said appli-

cation. If the applicant desires to get the information by post, he shall send a self addressed rcvistercdl

envelope. hearing necessary postal stamps. along with the application.

PROCEDURE TO BE ADOPTED AFTER PRESENTATION OF APPLICATION

4. The application submitted before the Public Information Officer shall he registered in the register available
in the office, the records regarding the information. desired in the application shall he requisitioned in his
office and the applicant shall he instructed to appear on the 5th day from the date of submission of application.
After receipt of record from the concerning section and after having confirmed that the desired information
can/cannot he given to the applicant, the Public Information Officer shall accordingly inform.

5. If the information desired by the applicant can he provided or the inspection of record can be carried out as
per rules. the Public Information Officer shall inform the applicant in i-orm-I3 about the fee prescrihed for
supplying of such information before providing the desired information. In case the application is received
by post, the Public Information Officer shall inform the applicant about the prescribed fcc in Form-13 through
the envelope received along with the application and the desired information or record shall he supplied for
inspection only after the deposit of requisite fees as per rule 14 (To get the information by post. applicant
shall submit self-addressed Registered envelope with necessary postal stamps along with the requisite fees).
If the said fee is not deposited within 15 days. the application shall stand rejected.

6. After receipt of fee, a date not exceeding seven days shall he fixed for preparation and providing

information to the applicant. So far as possible, arrangement shall be made to provide the desired

information by the said date. If for any reason the information could not he provided on the prescribed date.

next date shall he given to the applicant, and the intervening period of above two dates shall not exceed 7 days.

I. even on the said date, due to any reason, the information could not he supplied to the applicant. Public
Information Officer shall fix another date, but the total extended period shall not he more than 30 days. The

information shall necessarily he provided within 30 days from the date of receipt of ices. With respect in

application received by post. the information shall necessarily be sent within 30 days of recc ,t of fee.

If. in respect of furnishing inforntatum, the Public Information Officer finds that it is not I ossihle !:•

give information under section h and 9 of the Act. he shall inform the applicant about rejcctio. of said ap,ui

cation. in Form-C.
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But. if the information is to he sent by post. the applicant shall hear the postal expenses.

II [fit- ;tpallic;uu IN illitcrate and I. unable to present the application in s thing. the public information ( )II-WO

shall help him to the extent and .hall 20 the application produc ed in w riling.

In Ihi• rc;,a d a Register .hall he maintained in the office of Public Infoiiminon Ofliccr ►+hiLh .hall he in

tut I): Inl,linin followingpartiCulars:--

Registration No of application.

7 I)ate of Receipt of .Ipplication.

^. N;une ;Ind complete adder.. of the applicant.

A. Dale of appearance of the applicant.

5. Details ol' the desired information.

h. Source of information.
I)ale of dispatch of application to the cuucerning department.

S. I)ate of receipt of information.

'). Date of dispo.al of application.
Itt. Decision/note of Public Information Officer on the application.

I Mention of ice ;,fused on the application.

signature . ►+ hich shall he the aeknuw led`gcntc•nt.I'. Applicant's

I 3. Order of First Appeal.
I -l. Order o f Second Appeal.

1.5. Remarks.

AI to pic-paratiin of the desired information. Public Information ( )Ricer shall certify II by putting hls

1:1!11re. Scat alone \11 11 . 11 fullo+.ing details and information shall he supplied lo Ili.: applicant after Inking

.. ^I^rlrn III II.

1. Number and date of suhntission of application.

The date lied fur appearance 61the applicant.

;. Date of appearance of applicant.

I)ate of preparation of information.
Date of suppl\ of information.

6. Dclaik of ice.

7. Signature of officer preparing information.

ii 11. the applicant seeks any information with respect to Third party (other person) lie shall send/submit in

application +vith said details. hearing court Ice stamp of Rs. 12/- (Rs. Twelve only) along with a registered

envelope hearing Ilecessarv postal stamps. name and complete address of the said other person to the public

InformationOflleer. On receipt of such application. Public Information Oflicershall registertheapplication

in the register maintained in his office for that purpose. The Public Information Officer shall then send the

copy of said application to that other person and on receipt of his reply. shall dispose of the application alter

providing opportunity of hearing to both the parties. [('the information desired by the applicant can he

provided, the public Information Officer shall inform the applicant about necessary ice for the desired infurnla-

lion and on receipt of necessary fee along with the registered envelope hearing address of Ihc applicant. the

information shall necessarily he sent to applicant within 30 days if not present in person. If it is not pn.sihlc

to supply the information d''sired by the applicant. the applicant shall he intimated in Fornt-C. for which the

applicant has to give sell-addressed envelope.

Provided , that if information , which includes certified copy desired by the applicant is regarding

judicial procedure or record . he shall ahtain the information as per the procedure of Chapter 23 Civil Court

Rides and Orders and Chapter 26 of Rules and Orders ( Criminal).
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1,11WRI•: FOR INSP ECTH.]IN OF RECORDS

5(It

III. II fler I1a\ in •̂ 4. „ n ,itIrr:il Ihr alll)Iicaliun lil.d by : lipIiranl . the I'tlhlii Infutltrtti+m Ollieci bo ils a!lpiI l,ri
':!:,t t!1C ;Ill!I( alll can h(• ri ,h i ed p rflli„I, llt lit Iiisicc Ilti rcei rd , a nd it llc °1;1111, pcI I111.•Itnl . t he I 'tli'l:e

Int,rnl;ttiur ( )Ili,:,-- l ,hall IC\Iui s ition the re. Ill . desired h \ alplieanl for perusal, faun the concernin ^ .et lion.

still .hall i e to ; I,IlhlirafII ll inspect '1 hi, presence . in the ofliec hour .. I><•I\ ecn 2.1)O 1'. M . and •1.1)1 1'.MI.

Divin g in.l ,erli„r of reror^. a!\111iean1 .hall h. al!u\\t. I I,1 u.r the pencil only. Iultrlnalion tl sired h\ the

alll!c:utt .hall ht' noted h\ leneil unI\. II the applie an: hrinp an other Win ,,..- instrument other than pen c il.

he ,hall depu.il the .ante \% ilh Puhlii Infurnlaliun Olli,. r Iherealier lie shall iniliale the in.leeliun ul ree'ad.

it I )III in ^_ in.perlion.: lpllieanl shall not We an ri_hl Io make :nl\ note or put an\ mark on the reeoitl I )uwn_

!Il,leelloll t'I Ic,ortl. it applicant \\I.he. Io make N,le, lie shalt little on plail1 paper;tn(I all,•1' Ill,leetik,ll Ilk'

still.ttu\% the nk-le Ik• I'uhlie Infurnl:llit'll ( )ftieer.'. lit) alter hein,g.allslietl Ihal applicant ha . not Iainpeletl the

ie:ord'in any " a\. ,hall return the rule ul ;ylllicant In hlnl.

I'ro\ idol. le alike;ult shall suhntil alphealn ' n or inspection of reeor (! relale (I Io ('uurl. a. per
(-h:rhlrr 1-7 k, l (-i\ it ('„ut l Rul(•, ;u„!. ( )nli• r, and ('Barter 2 1 of Rule, and Orders 1('riminal ).

('li;\I'II I: - III

12. :1n) lc •-.(1n Who does trot t!el :my ,Ic, ;Ni( n \\ illlin lilt' tune lre.erihe ( I in lrm,i.iutt pal of soil .eclii,It 3 ur toil

,eclion I of section 7 . as the . . : . . e I + I : t . 1 ,C . . „r '.I,,; I, :,c,'rie\e d \rilh the tleei,iun Ill Public llll'(tl Wallkill

Ollicer ur .\ Ssist;tilt Public hit (11 (ithcei ;1, the ';INC may he. Can lretCr appeal in \\rilin^l I;, tilt'

l)i,lriel .ludee of I N.' I)islricl. \'. h.. I irsi Alp" llate .\uthk'rit\. "Pile nlenlo of .aid alleal ,hall . onlain

in hrief . the 11,11-lieul a rs Al-. r:,•.c.:uld Ihr ! ruun ( I,.ol all;:,ll. \\ ith the appeal filed in .ueh Milliner.

ecnilietl eop\ kdf order l;, ,- N. I',,NN.. Inl.+r+I1atik ll Officer shall lie anne \e(I. which shall he di sposed ,,I

by the I)i,lricl kyg,u,luml ) ill he:a'ing to the parties. Thu order of aural ,hall hr

inlinhaled Ii tt'e;II;;I., 1.,

I.I. :'\ rc suer I I ,'! 1: i + . : !:till(alnc(I.nl OW ollice of l)islrict Judee. for (his. the appeal lrrferrC(I h\
alplieanl i , a l ! I . i . k - l d it-\\ in`^ details shall he entere d in it.

R( on \;.

N .!t', ..nd l.!•'ri .,;; ar, u! y,llicanl /, Illcl!:ull.

N,i!:-,• !fill l:i; l;.ldal'♦ ( tl rr,Ik 5iRle il^Ih H :-: 111111ira111.

Oc:aI of Ill, k-il.'l of luhlic Inlinnlaliuu ()hirer aeaill.t \\hieh alpc:ll is Ill-cloi,_(I.
I);ac'.I order

I)eei,i

All ier 0 ...II,, ,I aplc.ll Irelerrc(I h) altlieant /allclIanl . lie shall he made aware of the decision

in appropriate 'i1,i'I I.'r

I t. the ,,pllie:!r,t •n.. ti\. -lull kV .Ianl1-1 of R, 1till the apptieaiion SHIMO H IC(I 10 the 1111111-111a

Ilun ( )lIi:er ) ul I i- i i i i i ' mat Ion un(Iri Ri l i to Information :\et.

S. No. !'.uli,'t:!.• „f,lnrunlenl,.

In Illy ill, u ,l:ul•lt:rl u! ! it i

For in.le_!i„n '1 rccku(i'..

lee.

1:31

R.N. 4()/- in the i01-11i Ill co(rt lee, ,t:u,lp

R.. IO/- per hour in the form of cou!t lees

,land.
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(3)

1. On pro%Iding information through Xerox. Rs. I(1/- per page.

4. For typed information . Rs. 10/-per page.

5. On computer printing . Rs. 15/- per page.

Above fees (mentioned in No. 3 to 5) shall be received in cash and credited to treasury under

following, head :

u 44-oo7o-3q W -800- "

15. Cash Register shall be maintained by the Public Information Officer with following details :

Name and Date of - Date of deposit Particulars Refund . if Remarks

address of application of amount with _of fees .__ . any

the challan

applicant ----
(1) (2) (3) (4) (5) (6)

16. The applicants living below poverty line shall . on production of the copy of certificate issued by competent

authority along with application , he provided desired information and copies free. of cost under this Rule.

17. Removal of doubts : - If any doubt arises as to the interpretation of any of the provisions of these Rules, the
matter shall be referred to the Hon'ble Chief Justice who shall be the authority to decide the same.

Note- Fees, which shall be deposited in the form of court fees all be cancelled by the Public Information

Officer with a rubber stamp.

t.,

•r CHAPTER - IV

MISCELLANEOUS

The applications . receivedir information shall be kept safe for 6 months from the date of application, after

the said period , it shall be stroycd by turning after receiving order from the Public Information Officer.

2. The information/copy/inspection with respect to the cases pending in Court shall be obtained from the Court.

as per M.P. High Court Rules and Orders.

The Public Information Officer shall have the right to make the work distribution amongst the Assistant

Public Information Officer.

I

t-\ \\\\
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FORM-A

Application for Information under section 6 (1) of the Act

To.

The Public Information Officer
(Name of the office with address)

I . Full naive of the applicant.
2. father/Spouse name.
3. Permanent address.
4. Particulars of information solicited.

5. Address to which information will be sent & in which form.
6. Is this information not. made available by the Public Authority.
7. Do you agree to pay the required fee.
9. Whether be longs to BPL category, have you furnished the proof of the sane.
9. Whether information is solicited through the registered post. if yes, please attach registered envelope along

with required postal stamp.

Place ftlill Signature of the applicant
Date Address
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FORM-B

Information for Payment

From :

To.

Sir.

Name & Designation of the Public Information Officer

Name of the applicant
Address-

Please refer to your application dated addressed to the undersigned requesting
information on I am to inform you that the following amount towards cost for
providing information may be deposited in case to enable the undersigned to furnish information sought for.

Please make payment within a period of fifteen days from the date of receipt of this intimation failing which
the application shall he rejected.

Fee ......................

Yours faithfully

Place Public Information Officer
Date Seal
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FORM-C

Intimation of rejection

To.

Sir,

Name of applicant
Address

5 (I5)

Thr undersigned regrets to express his inability to furnish the information asked for on account of the follow-ing reasons :

I . 11 comas under th. • 'dt
2. Your application was not complete in all respect.
3. The information is contained in published material available to public.

4. You did not pay the required cost for providing information within the prescribed time.
5. The information sought for is prohibited as per section 24 (4) of the Act.
6. The information would cause unwarranted invasion of the privacy of any person.
7. The information as sought for by you is available in our Website

you may download the information.
8. For any other reason, please specify .. ................................................................

W-p e category covered under sections 8 and 9 of the Act.

............... ..................... ............................. .................... ....................... ............_........................ .. .. .

........................................................................................................................................................

.. ....................... ....... ............................................................... ...........- .......................................

However, if you feel aggrieved for the above said refusal you may file an appeal before the

.. within 30 days of the receipt of this letter.

Place
Date Name & Designation of

Public Information Officer
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(FORM -1)

Formal for the Intonnation Register

Rr_i.uatiun Date of Namc and 1).11' All I>,•I:ul. Suurrr uI I):,tr o I)alc .,I

No. 't' Receipt „I c(mtpIrle alykar;ntr: oI 'Ih: In lutnta (i(at dispatch of rr:ril,t All

applicallon .3111P11CM1011 of' tit 111k,
111k. lo 111c

a),1,licant COMA , I'll in ,-,
t1cparun: nt

(I) 1-') 1.;1 (11 151 (h) 47) til

I )ate oI• I ); ci.i(,n/n(nr Mrnti,at (,r ^\nl^lic:utl'. 1)r(Icr (,r ()r(ler (,r It(ntarl l

disposal of of Public lee .,Ilixrd sk-n: Lure. \+hic(t First second

application Ini'Ormati(m on the Shall IV 111C ApIval Appeal

( )(ricer 4,n application acknowledge-

the ntent
app IiCal IIn

(9) (II)) • (II) (12) 'I (14) (I5)
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I.ORM I:

Format of the Register for Registration of:lppcal

S ( 7)

Regime-Ilion Nam, mid N!Il :u1J Details of (Ile Ua(r ►► I Deckioll Ilk-mark
Number Isu li: ul;^r, ,,I Iru-IicuI.ir f orllrr of Public order

aI ► I^lic,uu/ahl^i Il:ru iv%pondcm/ non Information
applicant ()IIIICCI-12a611SI

\ IUcII ahlkal is

I ►rreferre1I

(11 1'I 1^1 (4) (5) (( ► I 1;1

...16 .4 , i"
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